IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

PRINCIPAL BENCH
(IB)-267(PB)/2017
IN THE MATTER OF:
Gac Logistics Pvt. Ltd. ....  Applicant/Petitioner
Vs.
Al Nafees Proteins Pvt. Ltd. ....  Respondent

Order under Section 9 of Insolvency & Bankruptcy Code, 2016

Order delivered on 13.12.2017

Coram:

CHIEF JUSTICE (Retd.) M.M.KUMAR
Hon’ble President

Ms. Deepa Krishan
Hon’ble Member (T)

For the Petitioner/Applicant
For the Respondent
ORDER

We have heard learned Counsel for the parties at some length
and are of the view that nature of dispute calls for negotiated
settlement. Both the learned Counsel has agreed to the suggestion

made by us and are prepared to sit together to sort out the matter
and settle the account.

For the aforesaid purpose, a meeting may be held within one
week by mutual understanding about the date and place. The
settlement, which may be arrived at, shall be placed on record
before the next date of hearing.

List the matter on 17th January, 2018.
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